GOVERNMENT OF INDIA
MINISTRY OF TRIBAL AFFAIRS
LOK SABHA
UNSTARRED QUESTION NO 14503
TO BE ANSWERED ON 19.03.2026

IMPLEMENTATION OF PROVISIONS OF ARTICLE 244 IN THE FIFTH SCHEDULE STATES
74503. SHRI RAJKUMAR ROAT:
Will the Minister of TRIBAL AFFAIRS be pleased to state:

(a) the details of the decisions taken in the interest of tribal communities by the Governors of the Fifth Schedule States by
exercising their powers under Article 244 of the Constitution during the last ten years, State-wise and year-wise and the
documentary references of the decisions taken therein;

(b) the dates on which notifications were issued by the Governors for the constitution of urban local bodies in all the Fifth
Schedule States of the country as per the provisions contained in Paragraph 5(1) of the Fifth Schedule under Article 244 of
the Constitution along with the State-wise references of the said notifications;

(c) the details of the procedure of constitution and the jurisdiction of the Central Tribal Advisory Committee and the Tribes
Advisory Councils (TACs) formed in the States having Fifth Schedule Areas along with the number of meetings held during
the last ten years; and

(d) the details of the plan formulated to make the data regarding the works being undertaken by the Tribes Advisory Councils
of all the States available online to the public?

ANSWER

MINISTER OF STATE FOR TRIBAL AFFAIRS
(SHRI DURGADAS UIKEY)

(a) The administration of Scheduled Areas in States covered under the Fifth Schedule is governed by the provisions of the
Constitution of India under Article 244 of the Constitution of India read with the Fifth Schedule to the Constitution of India.
The powers of the Governor under paragraph 5 of the Fifth Schedule are exercised by the respective Governors of the Fifth
Schedule States. The decisions taken by the Governors in exercise of such powers are notified and maintained by the
respective State Governments. The information relating to such decisions during the last ten years is maintained by the
concerned State Governments.

(b) As per the provisions contained in paragraph 5(1) of the Fifth Schedule, the Governors of the Fifth Schedule States may
make regulations for the peace and good governance of the Scheduled Areas, including matters relating to local governance.
Notifications in this regard, wherever issued, are published by the concerned State Governments and maintained in their
official records.

(c) As provided under paragraph 4 of the Fifth Schedule, Tribes Advisory Councils (TACs) have been constituted in the
States having Scheduled Areas therein and, if the President so directs, also in any State having Scheduled Tribes but not
scheduled Areas therein, to advise on matters pertaining to the welfare and advancement of the Scheduled Tribes. The
composition, procedure and functioning of TACs, including the number of meetings held, are determined by the respective
State Governments in accordance with the provisions of the Fifth Schedule.

(d) The Government of India has been encouraging the States to strengthen institutional mechanisms for the welfare of
Scheduled Tribes, including effective functioning of the TACs. The details regarding the works undertaken by the TACs
and related activities are maintained by the respective State Governments.
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